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Surr H. C. MATHUR (Rajasthan):
Sir, I wish to invite your attention to
the notice which I gave.

Mgr. CHAIRMAN: We are consider-
ing it. We have sent it to the Minis-

try.

Surt H. C. MATHUR: Thousands of
families are suffering.

Mgr. CHAIRMAN: ‘That is quite
true, but we are taking action.

THE CINEMATOGRAPH (AMEND-
MENT) BILL, 1952—continued.

Mgr. CHAIRMAN: We resume dis-
cussion on the Cinematograph Amend-
ment Bill. Maj-General Sokhey.

MaJs.-GENERAL S. S. SOKHEY
{Nominated): Mr. Chairman, with
your permission I should like very

. briefly to summarise what I said yes-

terday, before proceeding with my
speech.
Sir, yesterday the debate showed

that the House was deeply conscious
of the cinema as a cultural and educa-
tional medium of very great value,
and of the part which it should play
in the life of the country. The debate
also brought out the fact that at pre-
sent at least the cinema industry’s
productions are rather poor, that they
lower the taste of the people and that
if anything they deepen still further
their ignorance of historical, cultural
and social aspects. Reasons were
offered for this state of affairs; but by
and large they amounted to the greed
of the investors in the industry and
the low moral and cultural level of
the other fellow who works the indus-
try. I am afraid, Sir, the subject is
far too complex to be resolved in any
such simple way. Any such effort
would really prevent us from under-
standing the problem and finding suit-
able remedies to set matters right.
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I would like #he House to consider
two aspects of the problem. When the
cinema came on the scene in Europe,
Europe had already developed a very
vigorous cultural, educational and
artistic life. This active life was of
very great assistance to the cinema
industry. But in spite of that, for
reasons I shall presently narrate, quite
a large percentage of the productions
of the cinema in Europe and America
are far from good. But in our own
country, when cinema burst on us, we
were culturally and  artistically a
dying people. Under foreign domina-
tion we were forsaking. our own cul-
tural heritage and were trying to
make ourselves Europeans, with most
disastrous results. In this confusion,
when cinema burst on us, all that we:
could do was to imitate European and
particularly  Hollywood producers
when an imitation is attempted, it al-
ways means imitating the lowest. As
regards the higher reaches of art, they
have to be created and cannot be imi-
tated. That, I think, is one of the most
important aspects of the cinema in-
dustry to be considered.

Then again, we have got to appre-
ciate that we work in a  capitalistic
state of society. In that social order,
it is an imperative necessity to make
profits. In fact no one who engages in.
an industry, including the cinema in-
dustry, has any chance of survival un-
less he makes economic gains—not
only economic gains, but economic _
gamns on a  short-term basis. Thus
every film should if possible be a suc-
cess. With this very important re-
quirement of economic order, the pro-
ducers take every step possible to
make every film a success.

-

Thus these two factors have fashion-
ed our cinema industry. This lack of
background of cultural traditions and
of the necessities imposed by the eco-
nomic order requires a very careful
handling by the State. But we must
not deceive ourselves and say that our
pictures are bad because our producers
are bad or our artistes are bad. I can
without any fear of contradiction say
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that our producers are as good as any
one of us 1n this House and I am
deeply happy to be able o say that in
spite of the very difficult conditions in
which this industry 1s operating, we
have produced a galaxy of good artis-
tes and producers.

Cinematograph
[ J

We cannot expect laws to rectify
fundamental defects in the situation
I was glad to see the good sense of the
House to not attach importance to the
punitive clauses of the Bill But I was
rather disagreeably surprised when I
heard some of the Members recom-
mend and advocate still stricter cen-
sorship One Member went so far as
to introduce a new type of censorship,
censorship to censor scenerios, diaio-
gues and what not before the work
was even begun I think this recom-
mendation stems from ignorance of
the nature of creative art. If censor-
ship was put on that basis, 1t would
destroy even the little art that we are
producing. It 1s a matter of great
necessity that the artistes should be
able to work in a fairly free field.

Censorship 1s at least a negative act.
It can do the films art no good. What
1s heeded 15 something very much
positive. I think I would be support-
ed by all Members in this House when
I say that all those of us who have
worked for the theatre, worked on the
stage, have always been fighting and
wishing to get censorship abolished.
And I want to be very clearly under-
stood that censorship can be of no use
to a creative art, especially like
cmema and the theatre. The better
way of course 1s to create 1n society
good taste and good art criticism. No
censorship 1s a g$olution of the prob-
lem It 1s really negative and the best
way that censorship can be used is
merely to prevent the showing of
films which might inflame racial or
communal hatreds and which used
really to screen foreign films.

Kuwasa INAIT ULLAH That 1s
the censorship
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Mas -GENERAL S. S. SOKHEY: -
And therefore what 1s the solution to
this problem? I should personally
like to see the industry nationalised.
This may not be necessary m highly
developed countries, but here we are
in a different situation and I consider
that 1n our country where art and
cultural life has to be nursed back to
health, we need the industry to be na-
tionalised Now I want to be very
clearly understood as to whatI mean
by the industry :being nationalised,

and what na@nahsatmn should
achieve. I should hike a State Corpo-
ration to be organised with ample

funds and headed by some of our best
producers, artistes and art ciitics And
the success of the orgamisation would
depend on the proper selection of
these people who would operate this
Corporation And I think we should
be very serious about their selection.

The whole thing depends on it. We
must take care that the persons
selected are the right people

We must be serious and avoid making
blunders like we did in selecting the
Board of Academy of Dance, Drama
and Music We have selected two
dancers in the Board, who not only
are not good dancers, but have done
more to destroy the classical dance
heritage of our country than man or
woman dead or alive

Now the function of this Corporation
would be to look out for talent and
support it  Give artistes and producers
a free hand to produce good art. Cor-
poration would be a nurse-maid to
bring cinema art to healthy wvigorous
growth The difference between this
Corporation and the present com-
mercial production would be that the
present commercial production looks
to 1mmediate gains on every picture,
while a State organisation which I
suggest would be working on a long
term basis—would assess i1ts work on
a 15-year basis—and not worry about
the results from year to year. This
would give a great stability to the
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artistes and they will not be harassed
by financiers. In this connection I
would point out that one Madam (Lady
Member) yesterday made a very per-
tinent observation. She said that
Marathi pictures and other language
pictures which did not have a very
large circulation were on the whole
cleaner pictures and more nspiring. 1
wonder whether she understands the
import of her observation., It is sim-
ply this that the pictures that are
going to have a short circulation can
be produced more cheaply. The fin-
ancial considerations do not operate to
the same exent as in the case of pic-
tures that haveé a large circulation and
must make large gamns. Now  this
fact shows that the pictures which can
be produced with a fair amount of
financial ease are artistically  better
pictures. In this connection, I am re-
minded of a Marathi picture which is
bemng shown in Bombay at present for
the last 14 weeks or so.

Surt RAJAGOPAL NAIDU: On a
point of order, Sir. How is this rele-
vant to the scope of this Bill.

Mr CHAIRMAN: We are all in-
dulging in the general reflections as to
how cinemas could improve our cul-
tural life. From start to finish that
has been the procedure. But I hope
he will be brief.

MaJ.-GENERAL S. S. SOKHEY: Yes,
Sir. I was referring to Shyam-chi-aai
produced by the collaboration of a
great Mahratta writer, Acharya Atre
and one of the most accomplished of
Indian screen artistes, Vanmala. They
pooled their resources and art. This
picture has set very good standards
and given inspiration and joy to lakhs
of people as a result of two great
artistes functioning free from all fin-
ancial worries. If our Corporation
could produce the same conditions for
artistes as a whole, the results would
be happy indeed, and I take the liberty
of asking the hon. Minister to nation-
alise the industry. I am sure he would
like to do so; I am sure he wants to
serve the country well, to make this
art vigorous and healthy, but I am
not blind enough to imagine that he
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will succeed because 1t seems that this
Government 1s still tied down to the
shackles of a laissez faire economy and
even in the domain of physical pro-
duction where rapid and intense
development 1s called for, they still
cling to an economy which 1s going to
be very disappointing That being the
case, we may still have to have a
Board of Censors but I should like to
suggest to the hon. Minister what we
should do to improve the Board of
Censors It can be done by two
means: At least 50 per cent. of the
members of the Board of Censors
should be producers, artistes, art
critics, etc. who have devoted all
theirr time and energy to the cinema
world and cinema art. This should be
supplemented by writers, historians,
soclal workers, etc. of same outlook.
There 1s no use having people on this
Board who spend all thewr time i try-
ng to force their tastes and morality,
and so on, on others. We must choose
people more for their breadth of view
than for their self righteousness. In
addition, the hon. Mmister may start
a Film Finance Corporation not to na-
tionalise the industry but to give fin-
ancial assistance to those who are
working in the mdustry at present. I
think that some such approach is
needed 1f we are going to enable our-
selves to make wuse of this great
medium of very great value both from
the cultural as well as from the artis-
tic points of view.

Surr H. N. KUNZRU (Uttar Pra-
desh): Mr. Chairman, it 1s dis-
appomnting that the Minister for Infor-
mation and Broadcasting has placed
before us a Bill dealing with a few
penal detaills when we expected a far
more comprehensive measure for the
regulation and development of the
film indusiry. The Government them-
selves were alive to the importance of
taking steps to improve the conditions
under which the film industry was
working and to take such an over-all
view of the existing circumstances
with a view to the satisfaction of those
cultural needs of society which must
be looked after more than any other
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thing if we want to raise the moral
tone and character of our people. The
fact that the Government were alive
to this matter is indicated by their ap-
pointment of the Film Enquiry Com-
mittee in 1949. The Committee re-
ported in March 1951, but the Govern-
ment have given no indication yet as
to when they propose to bring for-
ward a Bill dealing with the recom-
mendations of the Committee and all
such matters as it is necessary to take
into account in order to bring about
the desired development. The Gov-
ernment appointed the Cinematograph
Committee in 1927 under the Chair-
manship of Mr. Rangachari. That
Committee made certain important
recommendations which, if accepted,
would have obviated much of the
trouble that has arisen and given that
encouragement to the film industry to
produce and exhibit films of the right
kind which every speaker who has
participated in this debate has em-
phasised, but unfortunately, the report
of this Committee was still-born, and
owing to various causes, no action was
taken on its recommendations. I hope
that the Film Enquiry Committee’s
report will not share thé same fate
and that Government intend to bring
forward a measure during the next
session which will show that they
mean to take early steps to remove all
those difficulties that have been com-
plained of and to take those positive
steps without which the film industry
cannot attain the position that we
should all like it to attain. I do not
want to go into the details of the re-
commendations of the Film Enquiry
Committee, but I think it is desirable
to draw attention to some of its most
important recommendations. We have
only a Board at present for the cen-
soring of films. I may say incidental-
ly that the Cinematograph Committee
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of 1927 recommended the creation of

an All India Board of Film Censors
but this recommendation was given
effect to only in 1949, and their re-
commendation for the establishment of
a Cinema Advisory Council has not
been given effect to yet. The Film

Enquiry Committee recommrended the
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setting up of a Central Film Council
with statutory powers for the regula-
tion of the film industry. Its business
will be to superintend and regulate
the industry in all its branches, to
undertake psychological research in
terms of the various age groups, etc.
Apart from this, the Film Enquiry
Committee recommended the estab-
lishment of a Central Institute of Film
Art for the training of directors, actors
and technicians and for giving en-
couragement to proiucers producing
good films. They have also recom-
mended among other things the estab-
lishment of a Finance Corporation
such as that to which my hon. friend
Major-General Sokhey referred to.
The object of this Corporation will be
to help producers to produce such
films as are needed in the interest of
society. :

There are some other recommenda-—
tions of the Committee too, for ins-
tance the creation of a Central Film
Fund. But I don’t think that it is
necessary for me to point all of them
out for I expect my hon. friend the-
Minister for Information and Broad-
casting to bring forward soon a
measure dealing with the film indus-
try i.e., the production and exhibition
of films as a whole. I would however,
like to say that in my opinion the
recommendations of the Committee
don’t go far enough. The Committee
seem to have thought only of taking
steps to encourage the Film Industry.
This is an important matter and I o
not doubt it. But I am somewhat
doubtful whether in the present state
of things the desired end <can be
reached without some measure of
Government control. I know that the
Committee has recommended that it
would be better if instead of the films.
being rejected after they have been
produced, the shooting scripts were
examined so that the producers might
be advised with regard to the undesir-
able features in the plan in time to
avoid unnecessary financial loss. My
hon. friend General Sokhey deprecat-
ed such a measure of control but at
the same time he recommended the
nationalisation of the entire industry.
Nationalisation of the industry, if it
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.means means complete
{overnment control. The artistes nay
.apparently enjoy complete freedom
but whether they are aware of it or
not—and 1 think they will be aware of
it at every step—they will be subject
to the supervision and control of the
‘State. I think that of the two propo-
sals that have been put forward—one,
complete control over the industry
by whatever alluring name it may be
called and the other, a certain measure
of the control which will serve as a
warning to those who want to make
uce of the baser instincts in us to make
money—I have no doubt for my part
that the second proposal will be
better. But I want to go further and
ask the Minister to be prepared even
to take a little odium on himself by

anything,

-controlling the production of films.’
That he is not wanting in  courage is
shown by the steps he has taken to

improve the quality of the music
broadcast by the All India Radio.
Everyone who has any appreciation of
music will, I am sure, gratefully ack-
nowledge the efforts made by him in
this connection. They may not be as
popular as they deserve to be but I
have no doubt that they will be ap-
preciated in the course of a few years
when it is realized how far they have
gone to raise the level of appreciation
:0of good music by our society. I hope
that he will show the same kind of
«courage in devising suitable steps to
-encourage and in a certain measure
ensure the production of films that
will not lower the tone of society and
will not give a fatally wrong bias to
the minds of our youngmen and
youngwomen,.

There is another subject also to
which I should like to refer at this
stage. The Film Enquiry Committee
realising the importance of the pro-
duction of films specially suited for

children has suggested various
measures for this purpose. It has not
merely recommended the production

films for
recommended

of special entertainment
<hildren but has also

their compulsory exhibition by the
cinema houses once a week. Now
while the recommendations are good
enough so far as they go, here again 1
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don't think that they go far enough.
I think it will be desirable to set up a

i special Film Council dealing with the

production of what I may call ‘Juve-
nile Films’. If these films are so pro-
duced as to interest not merely
chi'dren up to the age of 12 or 13 or 14
but also children who are a little old-
er, I hope that they will be the means
of removing one of the evils to which
some Lady Members referred to yes-
terday.

Apart from a  Children's Film
Council, I think it is necessary to give
special assistance to those producers
who are prepared to show some enter-
prise in this direction. The produc-
tion of films is a costly business and it
cannot be expected that producers witl
be prepared to undergo financial risks
without some certainty that their pro-
ductions would enable them to receive
back the money that they have spent
on the production of these films, to
earn at least the money that they have
spent on the production of these films.
I think that a measure of State assist-
ance is necessary here, or the Finance
Corporation that may be set up may
be specially asked to encourage such
producers as are prepared to produce
films specially suited for children.
Again, I think, Sir, that the Govera-

ment also should take a hand in this
matter. It is not enough that they
should in this field, this unexplored

field in India, leave everything to be
done by private enterprise, even with
some measure of assistance from the
State. I think the State should come
forward itself and produce some good
films which will serve as a model to
the producers.

Mar.-GENERAL S. S. SOKHEY: Na-
tionalise them.

Surr H. N. KUNZRU: My hon.
friend Maj.-General Sokhey has again
referred to his favourite nostrum-—na-
tionalisation of the industry. Sir,
there are defects in every direction
and if the only solution that we can
find for them is the complete control
by the State, then we must realise that
we want a leviathan State and a
totalitarian society. Now, is that the
society that we all desire? If we do
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not, if we value human personality, if
we think that human freedom and dig-
nity have any worth, then we should,
by bringing out the best that is in our
own people, enable them in an atmos-
phere of freedom, to place before us
creations that would conform to our
present stage of development and
would take account, at least in some
measure, of our future ngeds. For this
purpose, a certajn measure of state-
control is necessary and I hope that
when my hon. friend the Minister for
Information and Broadcasting brings
forward that larger measure, that we
all look forward to, he will bear par-

ticularly in mind the needs of the
children. We all deplore at present
the low level of the films that are

exhibited. We curse the people who
for the sake of gain, are trying to cur-
rupt the morals of our young children.
But we should realise that the best
way to put an end to this state of
things is to provide cultural education
to children between the ages of five
and fifteen. If we, therefore, produce
suitable children’s films, I have no
doubt that in the course of ten to
fifteen years a revolution would be
brought about in the public taste and
cinemas that are now seen with in-
terest would be shunned and regarded
as a social pest.

Some doubts are entertained, Sir.
with regard to the popularity of child-
ren’s films; but the large majority
thinks that they will be popular. Even
supposing that they will not be as
popular in the beginning as we would
like them to be, I think that this is a
matter in which some financial risk
should be taken. A large number of
children see films from time to time,
and the compulsory show of children’s
films in every cinema once a week
may not, therefore, be found a finan-
cial failure. If, however, it is thought
that this will be attended by consider-
able risk, increase the period from one
week to two weeks or three weeks or
even four weeks, but do not say that
nothing can be done in  this matter.
Take some steps to make the exhibi-
tion of such films in the cinemas com-
pulsory. If the Government have the
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necessary will, I have no doubt that
the measure will succeed very soon,
even if it does not prove a success

from the very beginning.

Sir, there is just one matter to which
I would like to refer before I sit down.
Everyone here, I am sure, will realise
the importance of our exporting the
best films produced in this country. If
we want that we should give as good
an idea of our culture and of the stage
of development reached by us, of the
efforts that we are making to create a
better society, then such cultural pro-
ductions as we send out should be of
the best kind. But unfortunately the
export of films leaves a great deal to
be desired in this respect. Generally
speaking—and I speak on this matter
with some experience—the films that
are exported are of a very undesirable
kind. I have seen them, Sir, in some
of those colonies where Indians are
settled, and I have deplored the un-
fortunate effect produced by those
films on the minds of the members of
our race and on the minds of those
non-Indians who saw them in order to
find out what degree of technical and
moral excellence had been reached by
the cinema art in India. This is an-
other matter in which, I think, some
government control is necessary.

I fear that Government, if they take
such steps will make themselves a
little unpopular in the beginning but
with the work done by them in the
proper spirit and with the sole desire
of enabling our producers and exhibi-
tors to play the role that society ex-
pects them to play, I have no doubt
that the opposition, that may make it-
self felt in the beginning will subside
and the opponents at the initial stage
may bless the Government in a short
time when they find the improvement
brought about in the industry and the

good reputation earned by them
abroad.
Panprr S. DUBE (Madhya Pra-

desh): Mr. Chairman, A great deal of
ground has been covered by all the
previous speakers, but......

(MR. DepuTY CHAIRMAN in the Chairy
if I may venture to analyse the
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films, to me it strikes that they can
be classified either as propagandistic
films or as informative or instructive
or educative or narrative or humor-
ous or historical; it may either be
comic or tragic. There are certain
films the residual part of them may
be entertainment.

I am more or less concerned with
the entertainment part of the film. I
have passed the stage of being in-
formed or educated but I would cer-
tainly go for the purpose of enter-
tainment and if I do not find enter-
tainment I get disgusted. My hon.
friend, Prof. Ranga professes to be a
constant visitor to the films and still
he says that he comes back displeas-
ed with them. I am sure that he
must be finding something entertain-
ing in those films for him to go cons-
tantly; if he wants Inspiration, 1
am sure, he must be getting but what
I am not sure is this that our films
are representing, more or less, a most
artificial state of things. After all,
what are the films? The films are
merely a repetition on the screen of
what you otherwise see in the drama
or you find them in books, in litera-
ture. If you have no objection to
drama, you certainly should have no
objection to the drama being repre-
sented in the film. To me, it cer-
tainly helps those books being shown
in the films. Therefore, if we are
taking a correct view of things it
follows that the films should as fully
represent the state of society as
literature does, as the drama does, as
books do. It has been always a great
pleasure to me to see films of the
kind of North West Passage or Gone
with the Wind or How Green was
my Valley or the Razor’s Edge or the

Bicycle Thief, things of this kind
which are entertaining and  which
are representing the books them-
selves. They are extremely illumi-

nating and a pleasure to see but we
find in our films tragedy after tra-
gedy. Where we try to find some
entertainment we find that the writer
thinks nothing but of exasperating
your feelings, at the end the heroines
suffer, people being dragged through

.
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tortures, shrill cries, beatings, mur-
ders, killings and all these things are
shown and I certainly feel disgusted
when 1 find that films of this kind are
allowed to be shown. It will, there-
fore, be a part of the duty of the
Film Censors who have now been
appointed to see that so far as these

films are concerned, which have no
entertainment value, they are im-
proved.
10 aA.m.

Sir, a great deal has been said

about the sex aspect of these films.
Now, the sex business is a very very

intricate affair altogether. It is a
basic part of the structure of the
mind; it is a basic principle of

human nature. Sex and sleep are to
be found in the very structure of our
creation and it will come out sooner
or later. Efforts have been made to
dglect it in the proper channel and,
uflless there is a dash of it—I don’t
say that there should be in indecent
amount, but, unless there is a dash of
it—the film is not likely to  attract
attention, as was complained in the
speech of one of the hon. Members
that Jhansi-ki-Rani did not. succeed
because it has no sex appeal, there is
nothing sexy about it. If there is no
such thing, it is bound not to attract

attention unless society has been
educated in such a manner as to
realise that sex is not everything in
connection with films. The p-.nci-
ple, to my mind, ought to be not
what the public wants but that the
people should want what we «give

them. It is this principle which, if
followed very properly, taken up as
in the matter of music by the Minis-
ter of Information &  Broadcasting
who has  insisted upon classical
music, will educate the people, train
the people for such cinema shows as
we can give them and not cater to
their taste by following trends of
popular acceptance in low psycho-
logy.

As we all know, Sir, so far as the
“cinema industry is concerned, it is in
the hands of people who want to
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make money. This profit motive
will act so long as the state of society
is what it is and, as was saia by my
hon. friend Major-General Sokhey
that unless we have that necessary
background for society to accept
cinemas as we would wish them to
accept, it is not possible to raise the
.cultural level. Therefore, it all leads
to this question as to whether the
education of our children, of our
younger generation is such that
would make them appreciate  what
we give them. After all, the posi-
tion is this: Have we lost our morals
or have we no morals? We are
going in for a  classless, perhaps
casteless and, in all probability, a
Godless and, sooner or later, a sinless
society. There will be no sin because
everything that we do is permitted
by public conscience. This is a
danger that we are likely to fall jg
in a sinless society in which case
everything will be good. Are we
prepared for this? Can we get any
machinery by which human values,
moral values, would be inculcated in
the minds of the youth? It is sug-
gested that we must have cultural
training. How are you going to pro-
vide that? What is the basis of your
sultural training? You have left off
eligion, you have left off God, you
nave left off all the ideas of the
civilisation which has been handed
down to you from generations. You
are drifting without a rudder in the
morgl seas. The position, therefore,
is an extremely dangerous one and
calls for greater effort on the part of
the Nation and unless we provide
that background and unless we look
at the things in the larger point of
view, I have no hope for the future
of the country. If therefore the
cinema industry does play a part—I
believe everybody agrees that it does
play its part-—it should be our na-
tional effort to see that the back-
ground is provided or  appreciating
the cinema which after all is but an-
other aspect of literature. It has

been said, Sir, that the cinema houses-
show a great deal of crimes and mur-
-ders and gangsterism. May I ask if
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about
books on them when they were first
published. Take up the case of
Conan Doyle. He invented crimes
and tried to detect them in his detec-
tive stories and also elucidate the
author of the imaginary crimes.
People have read them with avidity.
I have never come across any com-
plaining against Conan Doyle’s pro-
ductions or against the thousands
and thousands of crime stories that
are now on the market. Nobody pro-
tested against them and yet if they
come to be shown on the cinema or
on the film you seem to think that
they are going to destroy the moral
of the youth. By reading such books
the morals are already destroyed.
The books in thousands and thou-
sands are still there and nothing
could be done about them.

Unless therefore you realise as to
what is exactly your object, it is not
worth while suggesting remedies
which will be useless, which will not
help and which will not have the
proper effect.

In this connection I might say that
we must not be prudish about this
and we must not be sensitive of these
things. I know that bread is good,
that it is necessary, that it is whole-
some and nourishing, but does it
follow that you should thrust it down
my throat every time I open my
mouth? I expect that this should
also be the attitude in respect of
cinema also. Will they absolutely
deprive me of my entertainment
simply because emotions and pas-
sions and sex-relationship are por-
trayed on the screen. Will they de-
prive me for all time... .. (Interrup-
tion).

No, not necessarily. The position
is this. Since the introduction of
women in the cinemas, women are
shining in this line also. Women
have always played a very important
part in history. The face of the
world has changed because of the
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women's participation in more and
more fields of life. They say that
the history of Rome would have
changed if the nose of Cleopatra
were less long. The next point...

Mr. DEPUTY CHAIRMAN: Mr.

Dube, I may remind you that it is
all beyond the scope of the Bill. The
Bill has a very limited scope and I

did not expect that a rambling sort
of debate will take place on this Bill.

Please confine yourself to the Bill
before the House.
Paxpir S. DUBE: The Chairman

had permitted the debate to go on in
this manner and other speakers

Mr. DEPUTY CHAIRMAN: There
is no reason why you should also
follow the same. Please confine
your speech to the Bill please.

Panprr S. DUBE: I bow down to
the ruling of the Chair. As I was
saying, Sir, we must not be very
prudish about it.

So far as the heroines and stars are
concerned they are never found want-
ing in any parts and among them
there are most respectable people
also. The only point to which we
could possibly take exception is that
the dances that are introduced are
sometimes indecent, definitely inde-

cent and it should be our effort to
see that such prostitution of the
human body which defiles the mind

should not be permitted.

Sir, the cinema affects you directly
through the eyes and through the
ears just as the wine affects you
through the mouth. Drink affects in
two ways. It goes into the body and
takes some time to make the mind
sick and to undermine morals. But
so far as the cinema is concerned it
acts directly like an injection into the
blood. Therefore you must take the
greatest amount of care that what is
being presented to us does not pass
that poison which will ruin our moral
fibre.

34 CS.D.
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That is all I have got to say, Sir.
Mr. DEPUTY CHAIRMAN: I sug-

gest that Members should not take

more than 5 minutes each hereafter
because this has been debated very

long and all points have been thrash-
ed out.

Sarr C. G. MISRA (Madhya Pra-
desh):

st "o Sfto faw  (wew W) :
Iqreny W, T fawa 7 foaw o
O P WEY BE IvfeaT T 8,
T qH W E | F Argar ar e o
g i, S 6 famar F e sadw
g, Sufeaa 17 Ay =g av |

. fedar ¥ grry § foea v @y
oy g 3 Fsge) faawr F S,
TERT HI Wy @15 § S9% graeg §
T T § 9K gara oA § e
garx Afaw go gar &1 ag whwe
frit sz ar ol g <9% 9
#rarg fgdmr § o=y SIw IR W e
g foast o7 aga 39 svam & 7 g
wroar wrfgd 1 faaar § &Y S g2
F & fod sgasm g fe faaamardd
F AR TG FH & A7 TF weay
gfafg g #T aw & 97 fey e
wRY frema & e F o aew
w© for ofas, amfss aar -
dfgw el Fgwra A o SOw fagra
gov ¥ WA gl afe udy whafa s=
AW FT AOT WAWT  HY AV H=ar
2T | 3 9T K § g FEAT g
g fr oger 30 Sl FTFER 1 ISMT
? ag a3 § fr R uF O @fufa
frgaa FX N 5 Tem Jeam w7 it
FT 999 A0 9WT FR AR 399 fag
age gevar ¥ wrg fraw @ R e
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fredy fr som W & &R foee
TE N foew o= w =fed 1 7
N FLAT TG TLA § A ATTIAT 2
afz GaT &1 st ff few doT £ a1
AT oo A7 FroT AT F qrEa
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[ FL AT F WX IqA N I
Sfea g SA% T@F AR # Tl A
frred & fod oo IRw R =@
TR IR oy et e wwd
AR T wredl foied A 8T | T
g Y W fw few qaTC EF ¥ AR
IgHT o & faa Woe #r fat Araga-
FAT T W AR AR )T F ="IMQ
foen wedtga g9 ¥ wnfaw @ifv @9
FT S AATAATY T WY AL AT | gt
F guaar g 5 g v A9 F fom
BrEar 4w T ] |

WY T g9 9y FEa g R
feAmmETe § 3 FATHRR & WX T &
gy | et Y geEe gue §
gAT T § IAFT NG AT e F
g FIAE | 18 Welr g a1 4 f
YTHRT FTH FAT FT NGRT FEAT & |
IR IUF 919 & qTT ST 59 I
T A § TGAT AT F 378 Fel7 F7
YT Y AW ¥ w2 el
T @ qicplawr  qar  wremfoas
T & AR =F fad T aXFI
N & 9N AR A faemr
nfq araws &)

fadmr F g d g fasivaa
foed fror & qU TR ENT 2
R ag T Te9 F7 qw- § | T 7eal
¥ gy | faq w29 219 &, AT ag
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faqur ® g s g Far A
IR 3 F O T ¥ FG W
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Y wafer F T FAT T Wl
depfr FTae viwm @rE ) Sl
fedwr &, g giar mw & o
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@ FT YA 69T 917 | § ©f qArS
¥ WR Priwa ot gAY waw F oft
qaET 9 ST Far g e fear
# iy waw w3 fordl & gvra A
afg 1§ G = FE 9w fwd oTw
AR T AN TWAF @R AR
fesra & T FY FATFAT AL ITHY
AT AT aAfaT &7 T HEAT O AT
Fer & | qeNl #1 9g AL Afed
fordi ¥ g0 AT TFXF T /S
R 3T @<l F T HAAE I T
T AT M A A § A A
T E ) FAER faad W § T
forsi a7 WAAT FHAT F TIGA R GAT |
A gq I qg W AL FT G
§fr 3 9 a3 wiiws, wrsHfens ar
giesfas fma & faen 3 | ST aF ITHT
O wEraTEl A1 Fgaar T e
w1 g7 9z fauwer i fear s
FAar 3 QUeT Faw R | S
¥ fad st €1 wmivd o agraay
T =

fad  FFIR & § SHar J7 ofw
FAGFT FHFWE AT WA IAHT
FREIHr O § fr s v
wifas T g W 9Aar S T
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R | oar £ T 1 AT 7T, a8
FTH FTATHTU Y TRaAT & qEL , T
ag aTd T3¢ B TEA | QAT
T HTEF GIETL F1 Ifedd FT
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FAT FT AZAT FX |

TR TR AFE LA A
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@Y AL TG F ey 7 giv
N F A wwe faow |
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¥ gmfa v g ™ o e
FF Qg a & arg Frf o faas
T a1 fgawT ¥ @ 0F a9 aF
A § A =g gl iR § AR A
FWE | q5 qF T THT GIAFTCH
T AR T TR Ew L Agd
gifa gt & "R AR wew & qar
TER 7w # W aga gh g
¥ Z@ A ¢ fF St @t @
7% § A T aat o @ g e
A5 ¥ fag g w feoar qa
oM A FT GF FET O G
F1§ drar w8t faard ozt « i
FY UFA & I SIT § STH & ST
g AfF ST AT QIR F AR
faRaT &7 AT GIHT &% F T WK
QA F qE w1 oY &« aT qwIEA
el

arfas fret & g & At 4@
FgFEME | aga @ foed Q@ dAR
#Y a1y § W 5 g worer & forg aga
s & wifE fgg wwrr § w18
W aris a9 FET AT A GHIS 99
TH WIHIAT Y AT | g §7 =0
2 v wifre foe & AT SAFC &

ATl F qEEEY § W AT SEFI
g fagral & grEag & Q@ yeuiq
g o & WY smaTdr A Ay
TR EaT M ST T FAT o7 F fagra
% facger faeg d g1 wi dar fawy
t Y |« g @ a1 = T FE
faenar i arawar &) wH ow g
Hraef fawx g faagr gvary faael
g g o ST fAadl F d&ar #iT
IAHT qET HIATGF TG g7 TR
qTY T FRERFU T '
FT GAATT WX @ F T wifa
FO¥ YT FT AF A & | AA
T 3 v sgg € Q@ weAmEl A
w3 fopar T & fomer S gaT
aifns afger § @ TE1 8 )

g W Fgr wr fv Sl AR Aq
gedt F fod s fwew it wnfe o

Mr. DEPUTY CHAIRMAN: Al
these are repetitions.

Sarr C. G. MISRA: Well, Sir, I am
finishing. I am suggesting a different
thing. I am going to suggest that
there should be separate films.

Mr. DEPUTY CHAIRMAN: All
these points have been urged already.
Please conclude your speech.

Serr C. G. MISRA:

[For English translation, see Appen-
dix IV, Annexure No. 166.]



4385 Cinematograph
MavraNa M. FARUQI (Uttar Pra-
desh):

Hupeon pl) (Fpl - o Uye

3 o - ale gy U Gla

I NS TR S P

20U pglon b o ] 2 gy

eyl yg) & PRl (U ) &S

et ¥y 2 Jaly U S o
- & Ut pplae omalle

Kﬁé )-&?J*'d,'-ie"é

CTRTVI PP O VIR B

& Flage Syl LG ) s gl
&l Syl gpugs & Upy j2 88
ey S pyad gl g i e g
O o e g R et
wlagld S 25 4y 2 s
Iyt et 2yl P& K ]y
S (W -2 by
e o & Uy e e e
b ot 2 e sy O
Py e (] ol S 2
bt &~ 2 Up 3 K
oS Fawd (2l e
P e BB Sy sy
e IR P TR
aplia - pap 3)5 o8 e (il
et ¥ 2 Sllal € Wl
S el
eppy 2 U Slohd 8 ) g
S oehs €W ot el
S osbe (9 s -2 Up
ey o e b S

{ COUNCIL ]

f
f

(Amdt) Bill, 1952 4356
S olaet g (ofseman yl hyd
- dely UGS Uyt gl

Hegite £33 (@l (gae
Ualy Us b S Slas pusd S
O e & (i e g
& g by el gyl e oy
TP gt oS S e
dlyy eghysS € @yl Sen
<H a3 I 32 piiylo 30 yae Slaj
S o £ eyt eyt gy
pl dy ¥ aal ot pda o ayd
ool 5 ! 3 Wl 5K
oty ool W bl
Syl - P P P Uy
£af Jola U 5 B Jay
o N LA e b D
M e A - S S UE K
A S w8 WSOV
Sipgr e ol @y Ui
YU R LIPS R S Y
Upp o3& Ut o &y € Liig
Sl U Jy wef -
L Y- Y el
e el gl (il gl yleoe
LS S QCRR VWA
K el a e e
Iygs = 45 Uy 3 gl g Ly
o o nl S - @y apl
ealy ¥ Jy L ¥ ey S
@ &y -l Gy oo
oot Loyl Wby s
Pilar of 2 S il



4357 Cinematograph
Dl LT S Wad -y
SO S g g0 g0 il AP
w0 NS e & lels
Uiriyed Lilide S asr Ll !
Uye Lilsde & yl (e S
o & S o S
S Wy b e e iy
- Uik oS edlog b el
e o Siser pirte o s/
I T IR
ot o - & L e e
o & da iy elda gl e
g -l o S ed sl ¥
S & ol Wl ke S
ol o ol o2 dp df e
S She ) Gyleow oS 4 K S
wis ] S B 5 dup I
PR S (ST L
JURNIE {US I N ¥ R S MU
BRSSP R acad
oo 16 e S b oo
i ytey fae da 84S
sy o ok ! per d R

S &

R R R

Kb S R gl Lade e o
(Use) S -2 W S S
e Ko S o
oy 2o oyl 2 Ueme
S S ey i ek S Y
@ s e (P sl e
s e eyur cr“ g"‘,

[ 29 APRIL 1653 1

(Amdt.) Bill, 1952 4358
e K gl a2l
354y dobe gl - '-?5)’ gt
wipsen 93 ha @l Fad e
Mol s S oyl ol
Lyl e SR K o e
aer ol ol R 6 U
L] e g2 e & U
P et el S o] b 2y S
ﬁ:’ s uv’ 2 Jf‘s e
Uipo skige - & Uyl goi (g yted
Jl&”)kbeuu'lsoﬁéd«
rbwd>ueul FTTIN Y PR
AU s R I R
T T N L e
By & H 8 sl na
ol Pt S P e 2
SRR e d el Ul S
otead e oyl e o8
tp & g o B2 e
wdla $ pkle o) S @y pf Lt
Wy s (e Ll Us b S
N S
S ol -a s oup 55 @
il S ppt tes oy J
Uitrtyad K JN gl (b gud
GRTE ke ol & e o)y
Sl gl £ ol W8 ¥ Sl
Sl &S S Sl
b okt oolad] Sy £
yae orle Lol ye - e S ol
o & st e Uk ey
S Ep o S of- K e



4359 Cinematograph
[Maulana M. Faruqi.]
e e 5 o 4y
whald) o ol plo o J¢
PRIPUS) IR & RN PE R ¥
A gy e S B e
-85 IS @y ayal Ryl
L wH oo Sl e_)'wb GT
Uiy S b e e &
Sl g e By 92 10w
wiles g 10 2y o Jgp YU 3

S, I
s
S S ophay ejlen o
Ve ol nops S
o % ma by 5 g e

HE MW yprdd S pud
fyy et Ele o gl oyl W
¥ e agled - b 38 oy
SN e e K
BLS & 1t Sy gl 2GS
b 38 =G K &f A 4
W S o Aa A Uls e
aed o e U e
Sy oo S e e

ool of per o de L
- S el Sy

Wl 83 &8 gl & e

RFREVIVRR IR
Eddyd S g () Sy S
prd B oKl ga e S
Wiyl f @dadyd & B S e

[ COUNCIL ]

(Amdt) Bill, 1952 4360

RSyl oy e vl
A & wyyd wdy - o LS
e g aeld g i ) S
Qo S Mas gyl iy wda
B ok e fose e el o
e () -ude
B LI T e '
@'7'“ 29y S0l g H S ey
CAPIA) cb ol - 2y b S
S B L dman oF el
Wha 2 pyla o obe P
S S aead £ gRed ol
b gl R gl 5 (S
Medw (et i Bpidy ppleS
ol Jlase Wls gyl & ke g
y el -2 B g2
i S o ol o okl
KiggS & Ula LS o duyy
o sy Wl S
o & XL S g glr
it Ry Uap b S S
o by S e
laitd] ol Ln Ja4 - & 10l e
s Sep ks S wletlasi]
Was of s S Rl bl
Ulla 5o LS00 ] oS o gaf Egp
et WU S e K
$ Sdyf e DS - L

B UyS ool 33 i pld of
B Uy S o

ayuyo

[For English translation, see Appen-
dix IV, Annexure No. 167.]
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Sart KANHAIYALAL D. VAIDYA
(Madhya Bharat):
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Mr. DEPUTY CHAIRMAN: Please
do not go back. No repetition.

Surrt KANHAIYALAL D. VAIDYA:
No Sir, I am repeating only one thing
as to what the Member said.
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[For English translation, see Appen-
dix IV, Annexure No. 168.]

Mgr. DEPUTY CHAIRMAN: ShrikK.
B. Lall.

Sarr K. B. LALL: Sir,
called my name and
windfall favour.

you have
it is indeed a

Mr. DEPUTY CHAIRMAN: Please
follow the noble example of Mr.
Vaidya. Have you got anything new
to say?

Surr K. B. LALL: Yes, Sir. I have
something new to say. I never
thought that I will be called upon to
speak and I do not know if there is
anything left to speak on this subject
now. After the speeches of Mrs.
Munshi and Mrs. Arundale......

Mr. DEPUTY CHAIRMAN: You
need not make a speech because I
have called upon you. If there is
nothing new you can stop.

Surt K. B. LALL: I am saying
because I have to say something. And
I am very grateful for the favour you
have shown me. Of course, when
Mrs. Munshi was speaking, it seemed
to me that she was pleading like a
guilty person. She was a member of
the Film Censors Board and she was
defending her own action to some ex-
tent and in a way depicting the condi-
tions that have been obtaining in the
country and from that everybody can
understand how the matter stands at
present so far as the film industry is
concerned. I think as the things hava
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now come to light, the hon. Minister
in charge will take note of them and

come with a comprehensive legisla-
tion later on, for which his hands have
been strengthened. But so far as this
piece of legislation is concerned, there
cannot be anything that could be said
against this except that it is not up to
the mark. This is the whole grouse of
the House here. We are seeing daily
how we are losing in our morals and
how the future generation is being
affected. The only thing that I would
like to say is that the modern films are
affecting our character and culture and
ultimately the very civilisation of our
people. If we do not realise the situa-
tion in which we are driven by these
cinema shows, then we will not be
able to deliver the message that
Mahatma Gandhi wanted to give to
the world. His message was based
upon our spiritual heritage and so far
as spiritualism is concerned, cinema
cuts at the very root of it. I just
heard the speech of Pandit Dube and
I did not expect that he would make
his speech in that light. He said that
so many students read the books and
they do not speak a single word
against those books, and why should
they raise any objection to cinemas?
It was a wonderful argument. Of
course the people who read books
keep their thoughts to their own mind.
But here willing or unwilling, those
who may or may not like the effect of
cinemas come under its influence if
they visit cinema show and there is a
direct effect upon them. When spiri-
tualism is taken into consideration,
our own shastras say ‘“Shabda Brahm”.
The word is Brahm. Every word that
we utter, every thought that we think,
has got this impression on our spiritual
life and it is reacting upon our karma
and through our karma, reacting upon
our culture. You see that our very
thought is vitiated when we see that
obscenity shown in the pictures exhi-
bited. According to me, those obscene
pictures should at once be pulled
down. I do not know how the cons-
cience of our people tolerates them.
These pictures which are fascinating
and which are attracting and appeal-
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ing to the baser sense of our people

should at once be banned. They are
worse than even

Although I am not against cinema it-
self, I surely feel that the kind of
films aiming to rouse sex desires are
taking our society to perdition and if
these things go on, I think there will
be very little left for us to do anything
for our country. I only appeal to the
Minister in charge that he will take
note of the feeling in this House and
if the Film Censors Board is not doing
anything, he at least can see that the

the prostitution.

obscene pictures are not exhibited in
public places. I am of the copinion
that the cinema shows should be

totally scrapped. We have seen the
way in which they depict our morals,
the way in  which they depict our
character on the screen. It is affecting
the very education of our people,
Education is not what we read in
books. Smile in his book ‘character’
has said that when a child is born in
the lap of the mother, from that
moment  its education begins. So
every moment we are getting educa-
tion and you can understand what
education we are getting from these
cinema shows. I would therefore
appeal to him that if he cannot scrap
the cinema shows altogether, at least
he will see that such obscene pictures
are not exhibited in the public places
for advertisement because they vitally
affect the education of our young
generation. I think perhaps some of
those who are addicted {o cinema
going, make an excuse of relaxation
after day’s hard labour. They
only make it a convenient ex-
cuse for relaxation. Let them put
their hands on their hearts and say
whether they go there only for relaxa-
tion or degeneration. It is only the
highly paid servants, the well-placed
people, who visit cinema houses, and
it is they who, for one excuse or an-
other, support this immoral industry.
It is said that this industry deserves
help, and if this should be helped, why
not the industry of prostitution? 1
think that this industry should not be
helped at all, and the sooner it is
wiped out, the better it will be for the
country.
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Tae MINISTER ror INFORMATION
AND BROADCASTING (Dr. B. V.
Keskar): Sir, I did not expect when I
brought this Bill before the House,
that it would develop into a {full-
fledged debate on the cinema indus-
try, censorship and other allied sub-
jects. That does not mean that I have
anything to say against it. In fact, I
welcome the views expressed by Mem-
bers here, as they give wus a very
valuable guidance in coming to tenta-
tive decisions. Nevertheless, I was
not prepared for all this, and I hope
Members will excuse me if I do not
go fully into everyone of the ques-
tions raised. That will not only take
a lot of time, but it will also mean re-
viewing the work of the Films Divi-
sion of this Ministry, the cinema in-
dustry as a whole and the work of
the Censor Board for whatever they
have done up to this moment, but I
will certainly try to reply to some of
the more important points raised in
the debate here.

Firstly, I would like to remind hon.
Members that the Bill is a very limit-
ed one. In fact, its scope is to try to
remedy certain defects in the existing
Act, and it has neither the ambition
nor the objective of trying to improve
upon anything as far as the question
of censorship is concerned. That does
not also mean that we are not thinking
of reorganising the cinema industry or
the censorship that is af present going
on. We had thought that this could be
better considered in a more compre-
hensive measure which might be
brought forward at an opportune
moment much later. In the debate
that has taken place since yesterday,
certain general questions have been
raised regarding censorship and the
role of the cinema in society, and
before replying to some of the ques-
tions of detail that have been posed
by Members. I would like to say a
few words regarding some questions
of principle. May I at the very outset
compliment my hon. friends for the
very valuable suggestions that they
have put forward, whether they have
supported or whether they have
ooposed, whether they have agreed or
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disagreed. I think they have put for-
ward valuable points of view and they
will be extremely helpful to me in
formulating any future policies re-
garding control or decontrol of the
cinema industry. There can be many
opinions regarding the exact role of
the cinema industry in society. No
doubt, the industry is an extremely
important one, but I need not go into
the details of what its potentialities
are either for doing good or evil.

I find, Sir, from the views expressed
by Members since yesterday that the
big majority are strongly in favour of
tightening up the control over the in-
dustry and censorship. I realise the
limitations of censorship. Censorship
—by that I mean censorship which
comes after a picture is made—is
rather a defective way of controlling a
picture because, when everything is
ready, it may be possible for you to
trim it in some way or other but that
way you will not be able very effec-
tively to express what you want that
picture to express or to cut out what
probably you would like to cut out
from the picture. So, to that extent,
it is a defective way, but as things are,
that was™the only thing available and
it is not possible for us to say that,
because censorship is not probably the
best way of regulating pictures, there-
fore let us have no censorship. There
is no doubt that a number of pictures
have got very objectionable features,
from the point of view of morality,
from the point of view of crime or
from various other points of view, and
it is not possible for us to overlook or
ignore those things and say, “Well, by
cutting out here and there, you cannot
make any difference.” It might not
make a lot of difference, but it does
make some difference, and we have
had to be satisfied with it up till now.

I am sorry that my hon. friend,
Prof. Ranga, is not here. He very
energetically. put forward certain sug-
gestions yesterday that the Govern-
ment should go the whole hog and
have some positive control over the
industry. This is not an easy subject
to decide, and I would like to make a
mention of what I think about it later.
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At first, I would like to refer to one
question to which reference has been
made by a very large number of Mem-
bers during the debate yesterday and
today, and that is about the recom-
mendations of the Film Enquiry Com-
mittee. Today, my hon. friend, Pandit
Kunzru, referred in detail to this
question and in one way or another
we have heard this reference made by
various speakers. Sir, the Film En-
quiry Committee’s report was present-

ed in 1951. The Committee made
many recommendations, useful re-
commendations no doubt, but the re-

commendations have to be examined
from the practical point of view, and
the Government have had to see how
far it is possible for them to imple-
ment them. There are two types of
recommendations that the Committee
has made. There are the financial re-
commendations, for example, the Filn»
Enquiry Committee hag suggested that
there should be a uniform entertain-
ment tax throughout the country; they
have suggested the lowering of
income-tax on the film-producing sec-
tor of the industry; they have sug-
gested a  Film Finance Corporation.
Now, with regard to these financial re-
commendations, may I say that it is
not possible for us to come to very de-
finite decisions regarding all these
matters or even some of them? For
example, take the case of the enter-
tainment tax. This is a purely State
subject,”and it is not possible for the

Government of India to direct the
States that they should for example
have uniform rates of entertainment

tax or have the tax at a particular
level. Because the Provincial Gov-
ernments immediately might say that
it is all very well for the Centre to
say that we should have a tax at a parti-
cular level but it is we who have to
foot the Bill and we will have to look
into our own financial structure and
see how far we can afford to forego,
some of the income that we get from
that tax and so forth. In fact when
this question was taken up at the
Finance Ministers’ Conference here we

were not able to get any encouraging
response from the Provincial Finance
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Ministers to this thing. I have just
mentioned this as an example to show
that it is quite easy for an enquiry
committee to make an ideal recom-
mendation but when the question of
implementation of those recommenda-
tion comes, various factors and inter-
ests and parties have to be taken into
consideration and if after consulting
all those we are able to come to a con-
census of opinion or to some agree-
ment, then only it will be possible for
us to accept that recommendation and
that is one of the reasons why there
has been so much delay in coming to
some conclusions regarding the re-
commendations of the Committee.
Take the other group of recommenda-
tions made by the Committee. There
is the Production Code Administration.
There is also the suggestion for a Film
Institute and there is the suggestion
for a Film Council. Now the sugges-
tions are useful. At the same time we
have to see how these bodies should
be constituted, who will be the mem-
bers, what will be their powers and
whether it is possible for us at this
stage to have these bodies functioning
in a smooth way taking into conside-
ration the rather chaotic conditions in
the Film Industry in India and whe-
ther it will be possible to group
together all these people without
raising many quarrels and jealousies
and rivalries. All these things have to
be taken into consideration. There is
also the question of consulting the in-
dustry concerned regarding these
matters. There had to be consultation
with the Provincial Governments
whose opinions had to be taken. All
these have taken a certain time. But
I think the time is not wasted because
I believe it is better to go slowly and
surely rather than to take a certain
decision which we might have to re-
vise later and I think the time that we
have spent in getting various opinions
from the States, from the industry and

other persons interested in it, has
given us certain experience of their
reactions......

Pror. G. RANGA: (Madras): Itis
2 years.

Dr. B. V. KESKAR: It is not we

alane that can take a decision. Many
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persons are concerned and vreplies
have to come from others and we can-
not give them an ultimatum that the
reply should come within a  certain
date. But I might say that we have
-examined these questions and at pre-
sent the main recommendation of the
Committee are under very active con-
sideration -of the Government and I
hope to be able to announce very soon
as to what practical steps we are going
to take regarding some of their re-
commendations. I might say that as
far as the question of the Film Coun-
il is concerned, there are yet many
difficulties in the way of constituting
such a body at this stage but regarding
the Production Code Administration
and Film Institute, we are investigat-
ing the formation of this body and you
will not have to wait for very long
before definite proposals regarding
these matters are placed before Par-
liament.

1AM e
There were questions concerning
the reorganisation of the censors

which were raised by many Members.
This- question is closely linked with
the question of implementation of the
Committee’s report. For example,
there is the question whether censor-
ship should be post-censorship or pre-
censorship and I have no doubt that
any guidance or censorship before a
film is produced is more effective and
more useful than one which is done
afterwards. This is also the practice
followed in most countries, even
where the cinema industry has not
censorship. They too follow a code of
censorship of their own and it is from
that model that the Production Code
Administration suggested by the
Committee has been taken to a great
extent. The American Film Industry
has got its own censorship organisa-
tion and they look into all their films
and their seripts from this point of
view before a film is produced. There
is no doubt that it saves a lot of money
to the producer who otherwise might
waste a big sum on producing some-
thing which the censors will reject
and to that extent it is a great loss to
him and once he knows their approach
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to this problem and also that he can
have the guidance of an Adminisira-
tion like Production Code Adminis-
tration, he will know on what lines to
go and how and what sort of pictures
they should produce. Of course, it is
not possible to say in  all cases that
pre-censorship of Production Code
will completely eliminate censorship
because a picture is always judged on
what it shows on the silver screen
ultimately and not by any description
of it that is written, whether it is the
script or the song. We have to see the
picture itself but I think 75 per cent.
of the labour involved in such censor-
ship is really done if there is some
guidance before the picture itself is
produced.

There have been many suggestions
made on the floor of this House re-

garding either censorship or the
cinema industry and the Cinemato-
graph Act. I might assure hon.

Members that I will carefully examine
all the suggestions made and see to
what extent we can think of acting on
them or profiting from them. Lot of
discussion has taken place on the role
of the cinema and whether we can
effectively make any rules to carry
out that role. Now I personally am in
hearty agreement with the sentiments
expressed that the cinema has an im-
portant role to play in our national
life and it can contribute much to the
advancement of our people culturally,
educationally and socially and I have
lost no opportunity of expressing this
to the cinema industry wherever I
have gone but how we can carry out
that role is a matter which is a little
more complicated.

Various views have been expressed
vesterday and today here as to how
we should control the cinema industry
and to what extent we should control
it. Now, much as I would like to con-
trol the industry as effectively as pos-
sible so that it could play its role in
our national life, we will, I think,
have to look at this question from, I
would say, a matter of fact point of
view. Wae can go to a certain length,
for example, in the matter of censor-
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ship or the Production Code Adminis-
tration. But we should remember
that we are working under certain
constitutional rules, and in a very
comprehensive measure of control, it
is quite likely that constitutional
issues might be raised, and I do not
want that at this moment we should
be placed in an embarrassing position
of having to take the odium of bring-
ing forward things which may be said
to exceed our powers or which may
lead to the remark that Government
is trying to control everything and to
go against the spirit of the Constitu-
tion. Why I am saying this is because
I personally feel that there is very
great need to control this industry and
I also feel that its importance in our
national life is very great. But at the
same time, we have to see that the
restrictions that have been placed in
the Constitution have ilso to be taken
into consideration and I want the
House to understand that if they want
us to take any further steps, as they
have been pressing so much, they will
also have to support the Government
in any further action that we might
take in the matter. We do not want
to be kicked from both sides—first for
not doing something to improve the
cinema industry and the films and if
we bring forward any measure in that
direction, then at that time to be told
that Government is trying to usurp
something which the Constitution has
not allowed them to take up.

AN Hon. MEMBER: Then amend
the Constitution.

Dr. B. V. KESKAR: That is for the
Parliament to decide. If we feel that
Parliament considers this thing to be
so vital for the development of our
nation that they think there should be
an amendment of the Constitution to
help us in controlling it, we shall cer-
tainly do so; but we do not want to
proceed further in this matter until
we are sure that there is such a con-
sensus of opinion in Parliament in
favour of it. I, however, welcome the
views that have been expressed so
unreservedly by hon. Members here
today and I might assure them that we
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will examine this matter very care-
fully and I am certain that we can
usefully try to help the cinema indus-
try to serve the role that it can and
should play in our national affairs.

Surt H. N. KUNZRU: Help the
children too.

Dr. B. V. KESKAR: Pardon?

Surr H. N. KUNZRU: 1 say, please
help the children too by keeping their
special needs in mind.

Dr. B. V. KESKAR: Well, I have
noted the suggestions made by Pandit
Kunzru when he was speaking and if
1 do not mention now all the sugges-
tions made here, it does not mean that
they have mnot been noted by me,
though I may not be able to say off-
hand, what we will be able to do. But
we certainly realise that the import-
ance of films in child education and
guidance is very great, though there of
course, financial questions are involv-
ed and they will have to be examined
very carefully.

My hon. friend Maj.-Gen. Sokhey
has put forward one or two sugges-
tions. He said there should be the
nationalisation of the industry. Of
course much could be said for the
nationalisation of the industry, but at
the same time, he said something in
which I thought there was some con-
tradiction, I mean in the suggestion
for the nationalisation of the industry
and for having no censorship. This T
was not able to understand, probably
he meant something else. I personal-
ly feel that both these cannot go
together. Of course, censorship is not
a very happy thing and I personally
do not think that a negative thing like
cutting this and that is a very good
thing. There should be constructive
censorship and guidance and that is
what is proposed in what we are try-
ing to bring forward before Parlia-
ment—guiding the creation of pictures
before they are produced—and I think
that might serve the purpose until, if
Parliament so desires, something more
comprehensive is brought forward.
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Now, these are my general remarks.
On the points raised by hon. Members
here, I would like to say a few words.
Mr. Mazumdar raised one or two
points and one of them was about a
film called “The Road to Pgace”.
Mention of this film has been made
also in the House of the People. 1
would like to say that there seems to
be a complete misapprehension as to
what was done regarding this film and
what is being done. Now, thisis a
film about which I was not aware my-
self and in the ordinary course of
things, my friends who probably
brought this film from outside sub-
mitted it to the Board of Censors and
the Board of Censors rejected it. Now,
on the floor of the House the com-
plaint was made that it was unjustly
rejected. Well, I drew the attention
of the hon. Members who brought
forward this complaint to what is
contained in the Cinematograph Act
where it is laid down that any person
who feels aggrieved that his picture
has been unjustly rejected by the
Central Board of Film Censors can al-
ways appeal to Government im-
mediately to rectify that injustice.
Such appeals are made and we look
mto them and we have quite a num-
ber of cases where we felt that injus-
tice had been done and we took a
decision over-riding the decision of
the Board. So we suggested that if
they felt that this film had been un-
justly rejected, it might be better for
them, the persons concerned, to make
an appeal to Government in due
course, and that is where the matter
is. And if I understand rightly, an
appeal has just come and in due
course the appeal will be looked into.
There should be no question of trying
to bring the Government into this
because the Board is an autonomous
body and though it does follow general
directions laid down by Government,
we cannot always go into every little
thing that the Board is doing. If the
Board rejects a picture, and if it is
brought to our notice; we certainly try
to look into the matter. We cannot, I
suppose, go into every picture about
which the Board has taken a decision.
My point is the Government should
not be blamed and should not be ask-
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ed why a picture was rejected or not
rejected.

Dr. P. C. MITRA (Bihar): Is the
Board the expert or the Government?

Dr. B. V. KESKAR: The Board is
authorised by a Parliamentary Act to
do certain things on behalf of Govern-
ment and to that extent, within that
limit, the Board is not only expert but
has got the right to pass certain judg-
ments.

Dr. P. C. MITRA: Can the Govern-
ment over-ride the Board?

Dr. B. V. KESKAR: Government
can over-ride—also according to the
same Act.

The other point mentioned by Mr.
Mazumdar was with regard to the
penalties and fines that have been
mentioned in this measure. I think he
is under some misapprehension. All
the fines mentioned here were also
mentioned in the old Act and they will
be decided upon by a court of law and
not by ourselves. The fine will not be
levied by executive order. The matter
will go to the court and it is the court
which will decide what the fine shall
be. It will, of course, depend upon
the nature of the offence. If the
offence is serious the court might in-
flict more penalty and if the offence is
not serious, the court might inflict less
penalty. He need not have any ap-
prehension that we are trying to in-
flict mechanical fines or penalties.
That penalty only will be inflicted
which is held by the court to be just.
The court decides as to whether any
penalty should be inflicted or not,
whether the things brought against
that particular person or company are
right or wrong.

So, the court being there as the final
Judge, there need be no misapprehen-
sion that there will be a miscarriage
of justice. Of course, I am not going
into all the points that he has raised
because there are many common
points between what he said and what
other Members Thave said, as for
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example, the imitation of 'Hollywood.
I am in hearty agreement with what
he said and what many  others said
that one of the difficulties of our in-
dustry had been that they had been
blindly trying to imitate Hollywood;
probably the glamour was of the great
income that Hollywcod is making.
Now, I have always taken every
opportunity to impress upon our pro-
-ducers that they are committing a
great mistake in trying to build up on
the model of Hollywood for two
reasons: First of all, the finances and
the resources that are available to the
industry in Hollywood are so vast and
the technical help and equipment that
they can get is so great that the Indian
producers are committing a grave mis-
take in trying to fashion their own in-
dustry and methods upon Hollywood.
It is very much like a very poor man
trying to imitate a very rich man in
building his house and his equipment
etc.,, probably, that will “ mean that
they will waste a lot of money and
they are not likely to get the same re-
sults because, we have to remember
that the market available to the
American industry is so vast in its own
country and so paying that they can
spend enormous amounts upon it and
the Indian industry, however much it
may spread, will not be able to rival
-that industry there which is very
much richer.

The second point is that there are
certain principles which probably the
big producing companies in Hollywood
follow, which probably are not the
best for our industry here to follow
because conditions in every country
differ, for example, trying to have a
certain publicity campaign for certain
personalities who may be called stars
and, on the strength of their name
trying to get big box office rece.pts
and similar things. I am not so sure
whether these will ultimately pay or
that these are the best things for our
industry to follow, but I will not go
more into the detail regarding this
question. I feel however what many
friends have expressed here, that the
industry will be doing wrong in con-
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tinuing to follow the Hollywood pat-
tern of films. In fact, it has Dbeen
brought to their notice many times
that the industry in other countries
which is less rich and probably has not
got the same equipment as they pro-
fess t have, have produced as magni-
ficent pictures as any and, therefore.
vast amount of money or even techni-
cal equipment is not the pre-requisite
to producing first class pictures.

There has been a suggestion made
that there should be more women in
the Board of Censors. It is not possi-
ble to fix the number of women and
men members but certainly we would
like to keep in mind that there should
be some women members on the
Board because women, whether they
are here in this House or not, do take
a very important part in social activi-
ties and, therefore, they are able to
judge the reactions of films on society
in general and also of the public.

My friend, Mr. Rajagopal, made
many practical suggestions regarding
the censorship that is going on at pre-
sent and what we should do to im-
prove it. He himself is a member of
the Panel and he knows how they
work and I am glad that he has raised
certain points. Some of the points
that he has raised, for example, that
we should immediately authorise
Regional Officers to communicate our
decisions regarding cuts made in films
to the District Magistrate is a very
useful one and we will certainly
examine the suggestion. I think he is
probably wrongly informed regarding
the question of gazetting the cuts; he

thought that the cuts are gazetted
after one month; they were no doubt,
but we are taking steps to see that

cuts are gazetted every week so that
the District authorities concerned and
the industry also may come to know
what portions have been cut from any
particular film that is going to be
shown, and I think that that will help
in bringing to the notice of those con-
cerned regarding the Board’s decision
about a particular film.

Dr. Seeta Parmanand made a strong
plea for having a more comprehensive
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Bill to be brought in. I think she was
probably mentioning the re-enactment
of the present Bill or, I am not sure
whether she wanted to mention a Bill
after consideration of the Film Enquiry
Committee’s Report. If it is re-cast-
ing of the present Cinematograph Act
in the light of our experience I might
say that the mat.er is under continu-
ous consideration as to whether the
functioning of the Act is good or is
defective in certain respects and, at a
proper moment, this question might
be taken up. But, I think the more
important question probably is io have
a Bill which takes into consideration
some of the recommendations of the
Film Enquiry Committee and, to that,
we are giving immediate attention.

Much has been said about the A & U
certificates by Members here. Some of
the criticisms that have been levelled
are quite justified, but I am not sure
yet that because we have not been
able to enforce the A & U certificates’
differentiation, we should abolish that
difference. The difficulty has been
that though we have passed the Act
and the Censor Board makes the
difference between A & U certificates,
the main work of stopping the non-
adults from going to such shows is
done by the police and, has to be done
by the police, even, if you like, by
special police. It cannot be done
either by the Central Governmern* or
by the Censor Board and there are
many difficulties in the way of the
Provincial Governments or State Gov-
ernments in enforcing the Act quickly
because it will entail a very big ex-
penditure for them. But, I might in-
form hon. Members that this question
has been taken up urgently with the
State Governments as to how the A or
U certificate can be enforced in
theatres to see that where a film is
granted a A certificate only, it will be
enforced by the police in the most
effective way.

Mr. Sinha made many suggestions,
some of them very interesting ones.
1 will not try to expatiate on those sug-
gestions; they are very practical ones
and we will have to admit how far

34 CS.D.
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they can be carried out at this stage;
for example, he has made suggestions

about Film Clubs and also a paid
Board. I have to say that a paid
Board would no doubt be better in
some way because the members will
be able to give their whole time. At
the same time, we have to see the

advantage of having a Board in which
the members are honorary, in which
we can have eminent personalities who
would give their unbiased opinions
about general policy. I think that is
also an advantage; but probably it
might be useful to have paid whole-
time members but then the question ot
financing such a Board will immedia-
tely come in and, that raises certain
difficulties. However, the question
can be examined further.

Pandit Banarsi Das Chaturvedi
spoke about Hindi films. No doubt, it
iz unfortunately true that the com-
plaints that we are getting are in a
majority about Hindustani and Hindi
films and not so much about other
language films. It is a big problem
but as the problem is related to the
bigger and the general problem, I
think the remedy is not with regard
to films in a particular language but
will have to be a general one.

Mrs. Alva made a very strong
speech and condemned, what I refer-
redl to before also, the import of cer-
tain type of films, Hollywood films,
into the country. She has made cer-
tain suggestions regarding the cate-
gories that are practised in the United
States about certification of films etc.
We will have to look into that ques-
tion. She made a reference to cinema
papers. I might say, in this respect,
that it is not possible for the Censor
Board to check up cinema papers.
Cinema papers come under printed
matter and not under cinema films.
That is a different subject altogether.
I hope Members will agree that print-
ed matter and a thing on the screen
are very different things and we can-
not deal with them as matters to be
put under the censorship rules or to be
controlled by the censors. I do realise
that some of them do require checking
and this can be done only wunder a
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different aspect, that is, as a question
of obscenity in literature.

My friend Prof. Ranga spoke very
strongly about our not controlling the
industry. I agree with him that this
industry is a very vital one and we
have to see how far and in what
effective manner we can  guide it so
that it is more useful to us. I am
glad that he has been disappointed at
my achievements and has urged me
to do something more in order to jus-
tify my being here. Well, Sir, my
supposed youth to which he was re-
ferring yesterday and which unforiu-
nately equals his own, might have
been at fault but I hope, with tihe
support of his dynamic energy and
moral backing, we will be able to do
something more than what we have
been able to do up till now.

Mr. Tankha hags made quite a number
of practical suggestions here and we
will examine them. First of all he
made a reference to the registration of
a film and he was speaking as though
this registration of a film was like a
car registration. Under the rules that
we have now made every sale of a film
will have to be noted, that will not be
a registration like a car registration
but it will enable us to keep a tag on
a film when it changes hands. The
other suggestion he made was that the
two months’ notice should be increased
to six months. Now this is not the
notice really. Two months refers to
the period of suspension and the
amendment is there to that effect,
namely that the suspension shall not
be for more than two months maxi-
mum so that within this period a firm
decision this way or that way will be
taken and so that the producer con-
cerned will not be kept in suspense in-
definitely. So it is not the type of
notice which probably he had in mind
when he made the reference......

Panprt S. S. N. TANKHA (Uttar Pra-
desh): I have taken objection to the
two months suspension. I said it was
too short a period. I have not advo-
cated, and it is not my intention to
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advocate that a notice of six months
be given to the producers or the
owner of the films.

Dr. B. V. KESKAR: You want it to
be ‘notice’. 1 am sorry we have to
disagree and that is what I said at the
beginning, namely that our experi-
ence of ‘notice’ has been rather un-
happy and we do not think that it
serves our purpose. He made an-
other suggestion that a copy of the
film should be deposited. It is a use-
ful suggestion. But I may inform him
that in the new Rules that have been
issued this has been done. This is
also one of the things that the courts
pointed out. After all by what stand-
ards are you going to say that a parti-
cular film deviates from the film pass-
ed by the Board? Exhibitor can say
that this is the film passed as there is
a certificate attached to it. In order to
obviate that we have made it compul-
sory now that a copy of the film shall
be deposited either in 35 or 16 milli-
meters or a shooting-script.

Surr H. P. SAKSENA (Uttar Pra-
desh): What about the suggestion to

raise the fine from Rs. 1000 to
Rs. 50007 That was also Mr. Tankha’s
suggestion.

Dr. B. V. KESKAR: 1If you look
carefully at the amendment you will
find that if there is repetition of the
offence you are to pay a fine of a
Rs. 1000 a day. So I do not think it is
necessary to raise the fine.

Then Pandit Kunzru brought up the
general question of the Film Enquiry
Committee. At the very beginning I
made a reference to the general ques-
tion of the recommendations of the
Film Enquiry Committee and what we
are proposing to do about it. I do
agree with him that it becomes more
and more obvious everyday that some
measure of control is mnecessary to
canalise the industry to more useful
channels. But, as I said already, we
have to take into consideration the
constitutional structure and see how
and in what way we can bring about
such an effective control. I might
assure him that the suggestions that he
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has made regarding children’s films .MP-. DEPUTY CHAIRMAN: All
and other suggestions also- will be | right. Please move your amendment

carefully examined.

Sir, I have not been able to reply to
ali the points that lton. Members had
been good enough to make here and if
there are any which have been left
over I will certainly try to let them
know what we have done about them.
The omission to reply to them is not
because I do not want to enlighten
them but because already we have
taken very good time over the consi-
deration of the Bill and so many
general points of principle have been
raised, necessarily the smaller points
of detail have to be left over for the
present.

With {hese words, Sir, I move that
the Bill to amend the Cinematograph
Act, 1952, as passed by the House of

the People, be taken into considera-
tion.
Mgr. DEPUTY CHAIRMAN: The

question is:

“That the Bill to amend the
Cinematograph Act. 1952, as passed
by the House of the People, be taken
into consideration.”

The motion was adopted.

Mr. DEPUTY CHAIRMAN:
shall now take up clause by clause
consideration of the Bill. There are,
no amendments to Clause 2.

We

Clause 2 was added to the Bill.

Mr. DEPUTY CHAIRMAN: Clause
3. There is the amendment of Shri-
mati Seeta Parmanand. Please move
it.

Dr. SarimaTr SEETA PARMA-
NAND (Madhya Pradesh): I shall
move my amendment and make cer-
tain observations and if I get a suita-
ble reply to what I say then I would
be willing to withdraw the same.

first if you are keen on it.
Dr. SsariMaTi SEETA PARMA-
NAND: I move:

“That at page 1, line 8, for the
word ‘section’ the word ‘sections’ be
substituted, and after line 16 the
following be inserted, namely:—

‘6B. Advertisement of certified
films—Every distributor or exhi-
bitor shall prominently mention
the nature of the film on posters,
placards, pictures, handbills and
any other type of announcement,
oral or written, by the use of large-
sized letters U or A and in any
similar vocal style thus making it
clear at every stage of advertise-
ment whether the film is suitable
for all (Universal) or for adults
only (A).”

Mr. DEPUTY CHAIRMAN: Amend-
ment moved:

“That at page 1, line 8, for the
word ‘section’ the word ‘sections’ be

substituted, and after line 16 the
following be inserted, namely:—
‘6B. Advertisement of certified

films.—Every distributor or exhi-
bitor shall prominently mention
the nature of the film on posters,
placards, pictures, handbills and
any other type of announcement,
oral or written, by the use of
large-sized letters U or A and in
any similar vocal style thus mak-
ing it clear at every stage of
advertisement whether the film is
suitable for all (Universal) or for
adults only (A).”

The clause and the amendment are
now open to discussion.

Dr. Smrmvatr SEETA PARMA-

NAND:

TEET WA "I g - I
e WERA S, WH I HHeHe
(amendment ) &7 safad srazasar
gfr it Sy d feem T g, wala
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¢ s PrAgesi ¥ fod @@ g AR
qEwf@w g g /i gax W fF
Faq qrEF! F fd g g, SAFTaT &
R A1 faar wman,  waiq @ ¥
wad w1 § e ffem & @ o 8%
&€ (Censor Board) =1 wefiwa
( certificate ) famar & s&@ &7
FE W T g geafeswe (adver-
tisement) # oo AL AR
f v Taw @5 5 ag fre s A0
feewr & 1 W1 g WFEH
(placards) av @res ( posters )
@ AT T q S fRE, g aT A
Mz X qeafzadey fAaea § 9T 4
F4 ag & oy @ fF ag fea &
Fad & fad feem @ ok fFa @ &1
aetfeae =g w1 fagr 197 &\ 7 FTg
ZfF @A agd 9% ¥ 99 TG
gaET AT | g9 uegiewdeT
Fg@ A T 9 AR g0 AE
o qqmaT s Y 7 gar & e
feew fa@r et @ S@ & @ v
gaffmae faar faar snar & ofFT a1g
T & JIL A FF TGN AT A1 R 59
fipew F1 FIT AW 3G | T FETATAT &
from‘c’ fEe A AEF A G a1 ST
Qepel e T & | TR A S FF Gl
g 99 ¥ A | e &7 S A1 T g
ggfeara s @M AR d R
farma & wgdY g fe St fadwn femema
g AW swd gfFw Y AER F&
R AIT &7 FT AAT FACH AR
(universal) fesw® o d F F=ai
F SqET WA &, 9 F {77 SR Y
sorer wEgafaa ( exclusive ) fa=r
W 9T SR FEa e W
{ concessional rates ) @
T GTfE @ SATRT ¥ SATET qIee §
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SAfAl g | SAfRAd gz =R
foew § 914 &9 | ST A58 < R/
g€ AR FT SATET AEE A8l a7 |

Mr. DEPUTY CHAIRMAN: Just a
minute please. You are introducing
a new section. It is not an amend-
ment. I am sorry your amendment is
out of order. You are introducing a
new section for which you should
bring an amending Bill.

Dr. SurimaTi SEETA PARMA-
NAND:

TR A HAY A ¢ § faw
g a1 el fr few aog & 39
wAcAe (amendment)FY a=aTAT
& Y | qF A 37 TR qvaq &
ST & F |
[For English translation, see Appen-
dix IV, Annexure No. 169.]

Mr. DEPUTY CHAIRMAN: This
amending Bill seeks to introduce a new
clause after Section 6. Now you wani
to include a new section. I am afraic
your amendment is out of order anc
I rule it out of order.

Surt H. P. SAKSENA: Why was if
admitted then?

Mr. DEPUTY CHAIRMAN: It was ¢
mistake. I am sorry.

Dr. B. V. KESKAR: I might, in orde
to alleviate the doubts she may be hav-
ing in her mind, say that we have ¢
rule—Rule 33A about advertisements
of films. It says: Any person adver-
tising a certified film or exhibitior
thereof by means of insertions i
newspapers, hoardings, posters, hand
bills or any other means, shall indicat:
in the advertisement whether the filn
has been certified for unrestricte
public exhibition or for public exhibi
tion restricted to adults only. So th
rule is there and we can modify th
rules whenever necessary and I woulc
prefer to have it in the rule rathe:
than in the Act so that we can modif;
as and when necessary, otherwise wi
have to bring forward an amendin;
Bill.

Mr. DEPUTY CHAIRMAN: Th
question is:
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That Clause 3 stand part of the Bill,
The motion was adopted.
Clause 3 was added to the Bill.

Clause 4 was added to the Bill.

Clause 1, the Title and the Enacting
Formula were added to the Bill.

Dr. B. V. KESKAR: Sir, I move that
the Bill be passed.

Mr. DEPUTY CHAIRMAN: Motion
moved:

“That the Bill be passed.”

Dr. P. C. MITRA: What about the
film which is declared by a court of
justice as undesirable? What would
be its fate?

Mr. DEPUTY CHAIRMAN: It will
not be shown, that is all.

Dr. B. V. KESKAR: That is a hypo-
thetical question, and it is for the
court to decide.

Surt H. P. SAKSENA: Sir, I have
to make one suggestion. I want to
point out to the House a constitutional
mistake that has been made by the
hon. Minister for Information and
Broadcasting. Whiie the votes were
being taken just now as to who were
in favour and who were against, Dr.
Keskar also said ‘aye’. He has no
right to say ‘aye’ in the voting of this
House of which he is not a member.
That is the constitutional mistake.

SariMat MONA HENSMAN (Mad-
ras): Mr. Deputy Chairman, Sir, I
have asked for a few minutes at this
stage because I am aware that the
time of oratory is past but I wish to
comment on this Bill with a view to
prosecuting future legislation on the
subject. We have had very good
speeches which have covered the whole
ground of the Cinema Industry, and
placed the whole position before us,
so I wish now to make a few practical
suggestions and I would commend
them to the Minister for any future
legislation that he might afterwards
introduce. Sir, the Leader of the
House told us that the policy of Gov-
ernment was to hasten slowly and I
am well aware that the hon. Minister
for Information and Broadcasting went
very fast with his reforms in the
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beginning, but he has had to slow
down his pace and he is certainly
going slowly and, I hope, surely at the
present moment.

This is a very good Bill but I would
like to draw the attention of the Minis-
ter and the attention of this House to
two or three points in it as now passed
by the House. Much has been said
about the social, moral and cultural
background of the Cinema Industry,
and I do not wish to repeat the sug-
gestions that have already been made.
Now I want to say a few words about
the commercial aspects which has not
been touched upon so much.

Mgr. DEPUTY CHAIRMAN: This is
not the time for speeches.

SuHrimAaTt MONA HENSMAN: Sir, I
wish to emphasise that this penal
clause is concerned with the commer-
cial aspect only. Sir, the penalty that
has been suggested is that the fine
may extend up to one thousand rupees.
It leaves it to the discretion of the
court whether to impose a fine of Rs. 5,
Rs. 10, Rs. 15, Rs. 100 or anything else
up to Rs. 1,000. The fine for a second
offence also extends only up to that
amount. It is left open to the court
to impose a fine as it thinks fit. I
would commend to the hon. Minister
that this is not likely to satisfy the
requirements of the case. It is not
fair that a second offence should be
open to this option on the part of the
court. Again the Bill lays down that
the offender shall be punishable with
imprisonment, or fine, or both. That
again, Sir, is left to the discretion of
the court. I must put forward Sir, the
suggestion that a very definite direc-
tive should be given to the courts by
the Government that the maximum
fine be imposed the first time, and for
a second offence the maximum fine
and imprisonment.

Mr. DEPUTY CHAIRMAN: The hon.
Minister has already touched upon that
point.

SurMAaTI MONA HENSMAN: Ex-
cuse me, Sir, this has not been touched
upon. The penal clause is to be appli-
ed to those films that are cut, but now
can the Government prevent those
from being used again. 1 would ask
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the hon. Minister to make this a prac-
tical possibility by providing that in
the case of any cuts made by the Cen-
sor, the negatives of the cuts and all
copies of the same should be handed
over to the due authorities so that such
cuts will certainly not be reproduced
again. I am convinced, Sir, that, as in
the case of Broadcasting, the hon.
Minister will consider appointing a
Director for cinematography. Such a
Director will have to be very care-
fully chosen and the choice should not
be on an experi basis. We do not
want experts in this Branch. We have
and we need expert engineers for
matters regarding engineering, and
expert medical men for health recon-
structing and experts for all technolo-
gical undertakings, but we do not want
expert actresses or actors and cinema
fans to be on the Advisory Boards, or
to be a Director of this Industry. They
will have each their own preferences
and favourites—doubts, fears, suspi-
cions and jealousies which will surely
influence the working of their office.
We want somebody of the standing of
a member of a State or Union Selec-
tion or Public Service Commission
Board—the sort of person who can
look at everything from an impartial
point of view. We are fortunate in
having a Minister for this portfolio, a
gentleman who is young enough to
enjoy filmg and old enough to appre-
ciate the points of view that have been

put forward by us, the older
people. The film is a very im-
portant factor in the future of

our nation and I would ask him to use
this as a spearhead for the progress
of the nation and not for the good of
private enterprise or vested interests.

Finally I would also say that if the
Government cannot produce educa-
tional films for children—the Minister
has just said that public finances do
not permit him to do this—we should
encourage private enterprise to pro-
duce such educational films as are very
necessary in our country for our child-
ren at this time. At present films for
education are brought from abroad,
but we should have our own films to
orientate our children to Eastern not
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Western ideas and ideals. Perhaps it
was a ladies’ day—yesterday and to-
day—and men may be surprised at the
active part we have played in the con-
sideration of this Bill. We feel we
have made our own contribution in
the public interests and I hope the
hon. Minister will look into all these
points when he implements the various
clauses of this Bill.

Surr K. B. LALL: I want to ask one
thing of the hon. Minister, The hon.
Minister said that he can take certain
steps with regard to exhibition and
that he can have control in this matter.
So far as education is concerned, when
people’s minds are being polluted so
much by these things, I want to know
whether he can exercise educative con-
trol also and whether he can take any
step with regard to the educational
side of the control.

Dr. B. V. KESKAR: There is hardly
any point raised, Sir, With regard to
courts, I might say that it is not possi-
ble for us to control as to what punish-
ment the courts should give. We can
lay down what is the offence and what
the maximum punishment is, and the
courts, I think, can be left to decide
what they consider to be the right
punishment. That is all, Sir. I think
no other point has been raised.

Mr. DEPUTY CHAIRMAN:
question is:

“That the Bill be passed.”

The

The motion was adopted.

THE INDIAN LIGHTHOUSE
(AMENDMENT) BILL, 1952

Tre DEPUTY MINISTER ror RAIL-
WAYS anp TRANSPORT (SurI O. V.
AracesaN): Sir, I beg to move that
the Bill further to amend the Indian
Lighthouse Act, 1927, as passed by the
House of the People, be taken into
consideration.

Sir, this is a very light measure and
1 should not detain the House for long
on this very simple measure. But for
the fact that the House was occupied
with a very interesting subject these
one and a half days, it should have
been disposed of much esa-lier.



